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U.S, Rupee Holdings in India

1949, Shri- A. Sreedharan:
Shri P. Visawambharan:
Shri Mangalathunadone:
Shri Kameshwar Singh;
Shri P. N, Solanki:
Shri D. C. Sharma:
Shri Yashpal Singh:
Shri R. Barua:

Will the Minister of Finance be
pleased to state:

(a) whether it is g fact that Gov-
ernment have entered into an agree-
ment with the U.S. Government with
regard to the U.S. rupee holdings in
India; and

(b) if so, the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): A statement of the loan
and grant agreements so far signed
with the Government of the TUnited
States out of their rupee holdings in
India is given in Annexure I laid on
the Table of the House. [Placed in
Library. See No. LT-573|67].

JYAISTHA 18, 1889 (SAKA)

12.11 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

ReporTEp REFUsAL oF CeNTRAL Gov--
ERNMENT TO MAEKE AVAILABLE TO-
Orissa GoverNnmMmENT CBI REPORT ON
SHrRr B. PATNAIK
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The Minister of Home Affairs (Shri
Y. B. Chavan): Sir, in a letter ad-
dressed to me, the Chief Minister of
Orissa had said that the State Gov-
ernment had decided to appoint a
Commission of Enquiry under Secc-
tion 3(1) of the Commissions of
Enquiry Act 1952 to inquire into the
charges of corruption and improprie-
ties committed in different spheres of
administration by the ex-Ministers of
Orissa and that it would be helpful
if copies of the report of the C.B.lL
and the Cabinei Sub-Committee are:
made available to the State Govern-
ment for their reference,

In my reply dated 10th May, 1967,
I said that the C.B.I. did not make a
regular inquiry into the allegations-
and did not examine any witnesses.
They were entrusted with a limited
task of collecting the relevant facts
from the records of the Orissa Gov-
ernment and submitted a report on.
the basis of those facts. The C.B.L
report was intended only for the con-
sideration of the Cabinet Committee,
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and the Prime Minister. The docu-
ments prepared for the Cabinet or

.any of its Committees are always
treated as secret,
Shri Ranga (Srikakulam): It was

placed on the Table of the House.
Mr. Speaker: Let him finish

Shri surendranath Dwivedy
(Kendrapara): This information 1
can give: 1 have published that as a
‘booklet.

Mr. Speaker: Let him finish read-
Aing. I will give them an opportunity.

Some hon. Members rose—

‘Mr. Speaker: No, please; please sit
«down. Let the hon, Minister finish
his answer. The. I shall certainly al-
Jow them to put their questions. In
the middle they should not raise these
questions. (Interruption). Hon. Mem-
‘bers may take note of the points
xaised by the hon. Minister and then
.ask questions.
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Mr. Speaker: He can say it is irre-
‘gular and all that, later 1 have no

.objection. He can put his questions
later. Let him finish, :
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_Shri Y. B. Chavan:  The Orissa
«Chief Minister was also informed

that thess documents were not sup-
plied to his predecessor in office (Shri

Sadasiba Tripathy) who had also ask-
od for them.

Shri Nalh Pai (Rajpur): Sir, on a
point of order. The bon. Minister has
Junt now stated that thesc documents

JUNE 8 1987  om Shri B. Putnaik m

are secret documents, and therslore,
they cannot be made availably to
another State Governmant. This may
give the impression that the hon.
Minister is interested in  shielding
their own people; it was their own
people. Quite apart from that, it is a
serious issue, and I want to msk this
question. You, Mr. Speaker, perhaps
will recall as an hon. Member of this
House that the document in question
was laid on the Table of the House.
(Interruption). Now, so far gg the sa-
nclity of a document is concerned, the
fact that it wag laid by the hang of
the hon. Minister does not make it
more valuable than the document pla-
ced on the Table by an hon. Member
of this House. The document laid on
the Table has the same sanctity, whe-
ther it is placed by Kamath or by che
Minister's predecessor. The document
in guestion is not a secret document,
It is part of the record of the House.
Mr. Chavan cannot take shelter by
saying that it js a Cabinet document.

Shri Ranga: The point made by
Shri Nath Pai has great relevance to
the rule we have to play here and 1
support that. We requestad the Gov-
ernment to publish that document,
but Government refused to accede to
our request. ‘When that documen:
was placed on the Table of the House,
objection could have been raised by
any member saying that that docu-
ment ought not o be placed on the
Table of the House. Then it would
hav.: Gteen open to the Chair not to
allow it to be placed on the Table.
But when it was allowed to be placed
on the Table uf the House, it would
not be right and proper for the Gov-
ernment to plead ignorance of its
existence. It iz not proper for ihe
Government not to take cognizance
of the document placed on the Table
of the House and 10 refuse to aupply
it t0 two successive Chief Ministers

of Orissa. (Interruptions).

Ms. Speaker: When points of order
are raised, nsturally the minister
should not reply. The Bpeaker hat
to reply. I thought I could wk Mr.
Limaye to put his question. But now
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points of order are raised. After they
are exhausted, I wll come to ques-,
tions.

Shrli Chintamani Panigrahl: rose—

Mr. Speaker: Yes, Mr. Patnalk.
An hon. Member: He is not Patnaik;
he is Panigrahi.

Mr. Speaker: I am sorry; it is my
mistake, Mr. Panigrahi.

Shri Chintamani Panigrahi (Bhuba-
neswar): On a point of order, Sir,

Shri P, K. Deo {(Kalahandi): }
object to his taking part in this. He
nas perzonai interest in it. When he
left"the Communist Party and joined
the Congress Party (Interruptions).
He was on the pay roll of Biju
Patnaik. He was the representative

if the Kalinga papers. (Interrup-
Hons). :

Shri P. Venkatasubbailah (Nandyal):
He has made wild allegations against
the hon. Member. It is breach of
privilege,

Mr. Speaker: I have called Mr.
Panigrahi. He is an hon. Member
of the House¢ as much as anybody
vise, You cannot restrain him. You
can go to a court and seek a remedy.
1 cannot stop him.

Shri Chintamani Panigrahi: I have
heard the high-privst of Indian reac-
tion of the Swatantra Party on that
side. He said that ] left the com-
munist party and joined the Congress

Party. 1 am proud of it. (Interrup-
tiomg),

Mr. Speaker; His point of order is
as relevant as anybody e'se's.

' Some ullegation has been made
Atuinst him and he should at least be
ilowed to defend himself.
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shri Chintamani Panigrahi;: As the
Home Minister said, no discrimina-
tion has been made so far as the
supply of this report to the State Gov-
ernment is concerned.

Mr. Speuker: The
answer it.

minister will

Shri Chintamani Panigrahi: When
the Congress Chief Minister was there,
he also wanted a copy of that report
but it was not gupplied. (Interrup-
tions). If there are any charges, we
demand, now that they are in the
Government, they have access to a’l
the files, let them file a suit in a court
of law and if those charges are proved
let them punish Shri Patnaik. Let
them not make political capita! like
this (Interruptions).

Mr, Speaker: Order, order. I would
request everybody to sit down now.

The Deputy Prime Minister and
Minister of Fimance (Shri Morarji
Desal): Sir, 1 want your ruling on
this point of order. whether an hon.
Member who has been allowed by you
to speak should be prevented from
speaking by other hon. Members.

Mr. Bpeaker: That is what 1 hmi'oi
been saying. May I now request Shri
Madhu Limaye to put his question.

Shri Ranga: Sir, a relevant point..

Mr, Speaker:
spoken once.

Shri Ranga: Sir, [ rose in support
of the point of order because it is 2
very relevant point: whether you sus-
tain it or not is another matter. He
has raised a very good. relevant
point.

Mr. Speaker; 1 agree it is a relevant
point, but not g point of order.

You have already

T A L I
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Shri Ranga: That is why I took the
trouble to rise in my seat and take
your time and also the time of the
House in order to support it. I slso
gave you the reasons. If you do
not think it possible now to
consider all the points that
‘were mentioned by both of us in re-
gard to that document which was
placed on the Table, whether it should
be taken notice of by the Govern-
ment, whether it should be taken
cognizance of by the Government, and
thereafter deal with it and with the
State Government also on that basis,
that it is already there in public
possession, that iz a point that has got
to be considered by you carefully
(Interruption). Sir, you are getting
impatient and you do not allow me to
complete. What I am saying is, if you
&re not prepared to consider it now,
take time by all means. But it is #
very relevant point. You may sus-
tain it, you may not sustain but do not
dismiss it as if it is of no account.

Seme hop, Members rose— *

Shrli Abdul Ghanf Dar: Sir, I rise
to a point of order.

My. Speaker: Order, order. When
1 am on my legs everyone else ghould
sit down. When leaders of groups get
up, I cal them and give them a
chance, But if the same leader gets
up once, twice and even three times
it will be difficult for me to call him
very time. I have no objection, but
there are other leaders also who want
For instance, Dr. Lohia.
Shri Hiren Mukerjee, Shri Abdul
Dar and cothers a'so want to

I would like to hear them
Bhri Nath Pai has already made

;
o
3
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‘Minister. Shri Kamath placed a docu-

ment on the Table in those days. All -
of us know ¥t is public property.
Therefore, the Minister will have to
answer that point and he will anawer
it. I have no gbjection to that. I
have already said that it is a relevant
point,

Now, let us proceed. 1 will call hon.
Members one by one. I will allow
hon. Members on these benches also.
Let them also have their say. After
all they are also hon. Members of this
House. Let us hear Bhri Abdul Ghani
Dar first,
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Shri H. N. Mukerjee (Calcutta
North East): Sir, you will forgive
me because like some of us | am
developing a growing allergy ‘o s0
much that goes on in this House, but
I think this is an occasion when you
should intervene before further infor-
mation is elicited in regard to this
matter. 1 say this because a repert
of the CBI vouched for by an hon.
ber of this House was, ynder the
rules of this House and after a con-
siderable procedural tussle, permit-
ted by the former Speaker to be
placed on the Table of the House.
that was done, that docu-
e it, became public pro-
whatever followed after-
e aiaing o that docu-

g -
on Table of the
blic
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chooses to keep away from the Orissa
Government even the copy of

veracity of which was not contested

the Government of the day. Now

e Government Is trying to hide it
and put it in some kind of a cup-
board. What kind of skeletons are
there, 1 do not know. But, as you
always say when a point of order is
raised that you will give the answer,
Shri Ranga and I have been trying
only 10 insist that you be pleased to
give an answer because procedurally
it is an important matter of hasie prin-
ciple. Since this document had been
placed on the Table of the House,
vouched for by a Member of this
House and uncontested in so far as
its veracity is concerned by the Gov-
ernment of the day, we surely have
a right to claim here that the docu-
ment shou!d have been made availa-
ble to the Oriesa Government and if
the Government has proceeded on this
wrong ‘pattern then something has
to be done al the present stage and
before any further information can
be elicited.
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Shri Hem Barua (Mangaldai): On
a point of order, 8ir; it iz on your
comment.

An hon. Member:
order, Sir,

Mr. Speaker: The only point i
whether it is a secret document or
the ane placed by the hon. Member,
in those days when some of you were
not in this House, was a valid docu-
ment or not and whether the Minister
can place another document now.
That is the point now.

ot mk R R - wew
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On a point of

i syETgwT & | wwT ag & fe
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Mr. Speaker: Shri
Dwivedy.

Surendranath

Shri Snrendranath Dwivedy: Bir,.
the House is being confused by the
reply given by the Home Minister.
The simple issue which you have to:
decide is whether he can take shelter
under the provision that it is a secret
document.

Now, there are two documents
involved in this affair. One is the:
report of the Cabinet Sub-Commiiiee
and a summary of the C.B.l. Report
which was placed on the Table of
the House by my colleague Bhri Harl
Vishnu Kamath, The Orissa Govern-
ment has nol asked for that Report
That has already been published in
Oriya and about 15000 copies have
been sold.

Mr, Speaker: Even at bus
they were sold.

Shri Surendranath Dwivedy: The
other document is the fuller report of
the C.B1. The Orissa Government has
asked for that fuller report of the
CB1. which was submitted to the
Government by Mr. Kohli, Dirgctor
of the Central Bureau of mvestiga-
tion. On the basis of that Report, the
Cabinet Sub-Committee came to some
conclusions. In order to ensble the
Cabinet Sub-Committee to come to
same conclusions, a summary of thet
fuller report was placed before the
Cabinet Sub-Committee. What Mr.
Kamath plated on the Table of the
House is the Report of the Cabioet
Sub-Committee and the Summary of

stands
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[Shri Surendranath Dwivady]

the C.BI. Raport. The Orissa Gov-
.ernment has not asked for that Report,

The Orissa Government has asked
for a Report which I placed on the
Table of the House, that is, the fuller
report of the C.B,I. which was sub-
mitted to the Government of India
by Mr, Kohli, Director of the
Lentral Bureau of Investigation.
That Report contains the inquiries
that they made ~ Whether they Jot
apy evidence from any witness or
not, that is beside the matter. They
submitteg the Report to the Govern-
ment of India. Now, in order to
facilitate the inquiry which the
Orissa Government propose to set up,
they want 5 copy of that fuller ve-
port. That is no longer secret. I
had already certified that what is con-
tained in the Report which 1 placed
on the Table of the House is a true
copy of the Report submitted to the
Government, I have already got it
published and it is priceg at Rs. 2;
it is called Orissa Affair and the
C, B. I Report. It is already in
circulation in the market. Therefore,
“he cannot take shelter under the pro-
wvision that it is a gecret document.

The question that arises now is
4his. It is a Report gubmitteq to the
Government of India and the Orissa
wants g of that
Report. If they refuse, what would
happen is this. They will be en-
titled not 1o send any report on the
‘law and order situstion to this Gov-

|
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fs a secret document and, tharefore,
it cannot be sent.
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“The documents prepared for

the Cabinet or any of its commit-
tees are always treated as secret.”
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“A paper or document to be 1aid

on the Table shall be duly
authenticated by the mamber

presenting [t."
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*(2) All papers and documents

Jaid on the Table shall be consi-
dered public.”
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foar 1 g & 7% wgar w1 § e g
TR &7 Tg 4Y 137 ¢ IV ¥ AN
& wfaww oY% Crwarody Gz 1952
&1 3w W ft g Wi IeEw
VY argw ¥ @ § Wie T geI
A A ¥ wg arwrIww wT @
1 arg 30y 3 i W 8 qver
R v q@ qo g v

A s o

Mr. SBpeaker: Please read only the
relevant sentence.

ot wy fomd ;& s § g
faqar @& 70 gar | 39 W AN X
a(w) —

‘The appropriate ' Government
may, if it is of opinion that it is
necessary to do so, and shall, if a
resolution in this behalf is passed
by the House of the People, or,
as the case may be, the Legisla-
tive Assembly of the State, by
notification in the Official Gazette,
appoint a commission of inquiry
for the purpose of making anh
inquiry into any definite matter
of public importance and perfor-
ming such functions and within
such time as may be specified in
the notifications, and the Commis-
sion so appointed shall make tha
the inquiry and perform the func-
tions accordingly.”.

o a7 FAT AT F

“Provided that where any such
commission has been appointed
to inquire into any matter—

(a) by the Central Govern-
ment, no State Government
shall, except with the approval
of the Central Government,
appoint another commission to
inquire into the same matier or
so long as the commission ap-
pointed by the Central Govern-
ment is funciioning. . . .

T=m g &1 wre afgwr g
& 1 gw ST K Wi 41 0 TH KT I
awqar | wa & a1 @gw A aWT
* @ ¥ OF arlE w7 weX qg HgAr
g § 5 ag v deamd s
if gt T wFA R s
¥ fgeae frmant & fv fawr wfadt &
MEW FR AW A rw AT«
I ¥ frsqw v wC WY g fg
¥ fag & 3u goTT AN NS w@r
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[sh o forad)
F | waw & ag awt oat & @A wfpe
ay fag ey woerT & @& fma
fewar€ & 9w ¥ Qv ar wGhH
wifgw

Mr. Speaker: A point of order
should not be a speech like this,

ot wy fome : & sgwewr 9T A
AT EIE | W Ao F aTEd
“(b) by = State Government,
the Central Government shall not
appoint another commission to
inquire into the same matter for
8o long as the commission appoint-
ed by the State Government is
functioning.”.

uT ¥ # A & a1 wwgIway
oIy § | WUT I JATET FOU AT
¥ Ay L7 1 A WAT FF wHAT AL
T FIETT Y T | oF &7 Ay
wX g U w2 ) fawiw Ay
F ya Ot ¥ woAq 99, 7G § (A0
ARAFTE FY qTAVGEAT Z ) XA AVAT X
g e oy AT AT R oA
W AT T FTOW I ATA &
T& 81 KW ®1 ¥ CIAT F7 qATH AT
qrgy § Wity oF farhy 2= & qen
¥ Tvwr g4faQ 13w w1 AT AW
mER ey e ¥ RO Wi a7
&Y wwdr ¥ fx gy daar & fane
wrOg & | I AT N I A1 aE A

S8hri K. Narayana Rao (Bobbili):
The hon. Member is not raising any
point of order but is only making a
speech,

fawfaar ag x7 v ¥ vwAw i v
wg? § tofag sud H1T wsTOY
w @ § 1 fradt oy § ot qeirewr
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¥ wva wg T f | Q8 Gar W § e
qaqi qg dar o 37 W Haww W
qag@ wower soft it I w1 Saew
aNfw g7 wwr qg wdr § 9 w1 Ay
qEAaw ¥ W% o ar et off faul
faw # w3 wx w1 ¢AAmw T SR
(MEAT | IR AT W R
foa & ¥ fay g St w1 WY &
wfrafar wlr cdqwe s g
gt iy &
AT W T 7T A A w2 W fwy
wy g ¥ g Wy wmfvw
I7 ey w5 wfaw onIg sAA
! foae # & dww & @ qAw wqgY
A § ) 99 % far 9w w1 Aaer A
g (vawwa)

Shri K. Narayanas Rap: The hem

Member is not raising any point of
order but js only making a ¢+ ech

!ﬁtgfﬂi:mgfﬂlﬁn
qErEY, TR APA AT ATHAT & ) AR
sar #) wfafx & 1 & wvf oF Al
TTAT X IR AR @
g wfH9q GgvAY & wWA § A ¥
&, famer 5 feQw w® % sroon gt
7 fem ste WAy ¥ fsqr ar 1 Iw &
[ g A

“The thinking in the Ministry of
Defence apparently underwent a
radical change subsequently Lot
reasons not easy to understand. .

AT ®adTe w3 ape Y S weY &
nitreit d gw i vt . ...

Mr. Speaker: How is it relevast:
to the point that we are d

now whether & document should be-
supplied or not: The hon. Mewmber
is going far away from it; he is golug.
wide of the mark. Hs is refaring ¢
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wvarious other things. I could ynder-
stand what Bhri Surendranath
Dwivedy had said. But the hon.
Member is going to other points,

oft wy fowrd: gAT F malaan 2
e Hifeorn 3 Aaguw gt
anay ¥ wew fed ZA7 ¢ wER iwr
wr fwar

The Cymmittee further note
with surprise that a further con-
tract was further concluded for

three years without calling for
fresh tenders.

Mr. Speaker: This is not relevant
here. Shri Gopalan.

oft wy fawd : aved ¢ o 2
£8 TR E L G OAT S TZ-R A
a wfam umgrda wr @ fqar v
®E Fo AR wx ¥ (77 *+90 w;@ )
TR AT ®TH AN TrATAE 7 A9
T mrt sy afi 8
g mdsfax 2 wYr 39 goere €7
angar w7 & fod g5 w1 frgqr

wifgd |

Bhri P. K. Deo: 1 would like to
say something which is very rele-
vant i

Mr. Speaker: No,

Shri A. K. Gopalan (Kasergod): I
have no point of order. But 1 only
wish 10 make a humble submission
and would request you to give a
ruling on two points.

A member of this House placed the
document on the Table. When he
Placed it, he authenticated the cor-
Fectness of the document, After that,

in the commonsense view, in the view

of ordinary people, can it be treated
as & secret document? Even if in the

eyes of Government it becomes a
secret document, a document which
is already published, what are you
going to do with the document which
is already published?
Shri P. K. Deo: 1 would make a
submission which is very relevant,

Mr. Speaker: May [ request him

to sit down?

Shri Tulshidas Jadhav (Baramati):
1 want to say a few words.

Mr. Speaker: May I request all of
you to sit down”?

Shri P, K, Deo: This is a very rele-

vant point. T would quote from the
ruling of....
Mr. Speaker: 1 appeal to the horn

Member not to insist on his speaking
and my resuming my chair. He has
got the same copy.

Shri P. K. Deo: What 1 want to say
is quite different. Will you kindly

hear me?
Mr. Speaker: Will he resume his
seat? e o

Shri P. K. Deo: You cannot tei.
me like thiz, 1 would like to help

Mr. Speaker: If he wants to help
me, this is not the way to do it.

Shri P. K. Deo: [ should be given
a chance. Unless ] am heard, how
can I help you?

Mr. Speaker: He insists on his
speaking when 1 am on my legs. Is
this the way to help? Certainly not.

Ehri P, K. Den: Before you give
your ruling, 1 would like to read to
you what Sardsr Hukam Singh

Mr. Speaker: Does he think that I
am going to give a ruling on all
these complicated matters just off-
bhand right now? 1 would take time
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[Mr, Speaker]
to do so. If the hon. Member wan's
to help me, I would like to avail of
his help also. I would like to under-
stand from the hon. Minister and the
hon. Law Minister before I take a

‘decision. I am not going to give an
off-hand ruling here and how.

Shri P. K. Deo:
minute.

I want only one

-

Mr. Speaker: Not now. I am asking
the leaders of Parties to help me.

Shri P. K. Deo: You allowed two
PSP Members to speak.

Many of them have
been getting up. I have not allowad
them (Interruptions). Why does he
insist on speaking when I am on my
legs?

Mr. Speaker:

Shri P. K, Deo: I have something
new to say (Interruptions).

Mr. Speaker: In this way, we can-
not proceed. I would appeal to all
sides not to proceed in this manner.

Shri P. K. Deo: I assure you that
there will be no repetition of what
ethers have said (Interruptions).

Some hon. Members: We do not
want to hear him (Interruptions).

Shri P. K. Deo: I would draw your
attention to the ruling......

Some hon, Members: No, no. (In-

terruptions) .

What is all this? Can
we not be heard? You can send us
all out, but you cannot shout uas
down like this. Is this the way they
are going to carry on? You should
control them., I am here to protest
against this kind of thing (Interrup-
tions).

Shri Ranga:

Mr. Speaker: May I request all of
you to sit down, including Mr, Deo.
You have created this. (Inferrup-
tions).

—— =
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Shri Morarji Desai: 1 would like
to say something, (Interruptions).

Mr. Speaker: Let us also hear him.

qt AR @GN amadr : qeTH
WEIRT, UL AZ AN TT L § A1AT
a1 3 A€ §T T/ qgi 94 qFar |
(smaum) #ts =7 fedl & wasta
Al AT Ar az g g, 3 w7
o9 F FARMT AN & 12 AT AT AL
19 9§ [ fer@ a4z, mTsw w
AT AT SFT AT FGT & ATLT IH
vz & feeemaa (egasw) a1 43
3T 2FAT |

Mr. Speaker: Let us maintain
some order now. Let us hear what
the Deputy Prime Minister has to say.

Shri Kanwar Lal Gupta (Delhi
Sadar): We will not allow the
Deputy Prime Minister to speak if
those benches do not allow us to
speak.

Mr. Speaker: This is most unfair.
I called Mr, Vajpayee and Mr. Lohia.
Your spokesmen have said what all
they wanted to sav.

Shri Morarji Desai: May I say that
when my hon. friend Prof. Ranga
appealed to me to talk to the mem-
bers on this side that they should not
create this kind of thing, I would
have been very happy if he had
asked his members not to stand up
when the hon. Speaker was on his
legs. This is not the way to deal
with this. I am very sorry that
members on this side should shout or
do anything, but who is provoking
it? This ought to be understood. If
all my hon. friends want that the
House should work in peace, should
not all of us work together for it, and
if the hon. Speaker tells the
hon. Member tg sit down he does not
sit down, then when the Speaker
helplessly sits down because he is
not able to carry out.. .




3841
Shel A, B. Vajpayee: Then
started shouting.

Shri Morarfi Desai: If you are
going to shout now also, what am I
io do? It you do not want (o allow
me to speak, and if this is the
way things should go on....

Shri A. B, Vajpayee: They should
have allowed the Speaker to control

they

the House, they should not have
shouted.
Shri Morarji Desai: If I am not

heard, then I am afraid 1 wil} not
be able to say anything, I do not
want to say anything, but I would
appeal to the hon. Member to look
at it not in a partisan way, but to
look at the rights of the whole House.
If in this way we do not obey the
Chair, anybody from that side or
this side, all of us ghould combine in
putting down that member, and T will
be the first person to do it if my
hon. friends cooperate in this.

Mr. Speaker: 1 appeal to all sec-
tions of the House. It is not as
though I have not given a chance. I
have asked Prof. Ranga to speak
(Interruptions) Rangaji should not go
on interrupting. (Interruptions).
Allow me also two minutes, After
all, I have allowed every one of you
ten minutes. It is not as though
the opposition is not allowed 3o
speak. 1 allowed Mr. Gopalan to
speak. It is not as if I just want
to give a decision offhand. (Interrup-
tions). You are beginning again.
The paper which my hon. friend is
holding in his hand tp read out is
just the paper on my hands also. If
he wantg really to help me should
he not do it later on? After all, it
they want to shout, what can I do?
He says two people from PSP spoke.
The leader did not want to speak,
but Mr. Nath Pai rose on a point,
Later on he wanted to gpeak. Should
1 prevent the leador from spesking
because Mr. Nath Pai had spoken?
Can I prevent Mr. Madhu Limaye
from spesking because Dr. Lohia has
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What 1 say isg that I am not giving
any decision now on the point which
Prog. Ranga and all the leaders
of the opposition have made.
It is one side of the argument, I
would like, bafore 1 give g ruling, to
hear the other side also; the other
side must have its say. We sghould
allow that. What ig the use of ten
people getting up and cverybody else
wanting to do the same thing? 1 -
would like to be fair tg the Home
Minister and the Law Minister and
would like to hear them. There-
fore 1 would postpone this.

13 hrs,
1o TW wAIgT Wifgar : aE w17
i w7 T E
Mr. Speaker: Therefore, may I

suggest that this stand postponed? I
will take it up later on.

Wo T AAIPT wifgay : 37 7%
#1 9% ¥ WEAT§ w07
Mr. Speaker: Not today; I will
fix up some wother day. 1 would
like to 1ake my own time because I
am not a legal expert or a constitu-
tional expert. Therefore, 1 would
fix up some other time. The House
now stands adjourned for lunch,

13.62 hrs.

The Lok Sabha then adjourned
for Lunch till Fourteen of the Clock.

The Lok Sabha then re-gesembled
after Lunch at Fourteen of the Clock.

{ Mr. DErUTY-SPEAKER in the Chair]

Shri P. K. Deo: Sir, before you
take up the next item, I would like
to point out that the Calling Atten-
tion matter is not closed.

Mr, Deputy-Speaker: It has
postponed.

Shri P. K, Deo: To which date?

Mr. Deputy-Speaker: The ruling on
the point of order is given by the
Speaker. Then it will be taken up
because it involves fundamental
points

been

Cewd o ecnm T U AR L e e S



3843 C.B1. Report

on Shri B. Patnail

Shrl P, K. Dea: Those who have

tabled the Calling Attention notice

should not be denied the opportunity
of putting questions,

Myr. Depuiy-Speaker: In the nor-
mal course you will get the oppor-
tunity.

Shri Srinibsy Misrs (Cuttack):
‘When one matter was decided, there
wag another point of order on that
Calling Attention matter.

Mr_ Deputy-Speaker: The
question has been postponed.

Shri Srinibas Misra: But the point
that 1 am going to raise will nat be
decided by the Speaker; the other
point of order would be decided.
That is my point.

Mr. Deputy-Spesker: The Calling
Attention is pot before the House for
discussion now. So, you will be rais-
ing a point of order in a vacuum.
You can lake it up When the matter
is brought before the House

Shyi Srinibas Misra: The lunch in-
terval came tp the rescue.

whole

Mvr. Deputy-Speaker: You see the
question before us is not the Calling
Attention Notice. So, whalever point
of order pertains to the Calling
Attention Notice was raised or s
likely to be raised could be taken
when the matter comes before the

House,

Skri Srinibas Misea: I want to know
whether the Calling Attention has
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14.04 hra.

PAPERS LAID ON THE TABLE

NorricATiON UNDER CeNTRal Excmz
RuLss

The Deputy Prilne Minister and
Minister of Fimance (Shri Morarjl
Demal): 1 beg to lay on the Table a
copy of Notifieation, dated the Bth
June, 1967, issued under rule 8{1) of
the Central Excise Rules, 1944. [Plac-
ed in Library, see No. LT-574/81.}

Rerorr or CoMMISSIONEIR YOR
Scuepuren  CAstes AND  SewrouvLep
Twses

The Minister of Blate in the Minls-
try of Petrolenm and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramafah): On behalf of
Shrimati Phulrenu Guha, I beg to
lay on the Table a copy of the Report
of the Commissioner for Scheduled
Casteg and Scheduled Tribes for the
year 1965-86, under article 333(2) of
the Constitution. [Placed in Library,.
see No, LT-575/817.])

NomricaTion UNDEr CusToMs ACT AND
CrntRAL Excist AND SartT Act

Shri Morarji Desal: 1 beg to lay on
the Table—

(1) A copy each of the following

Notifications under section
159 of the Customs Act,
1982; —

(i} The Crew Baggage Rules,
1967, published in Notifica~
tion No GSR. 158 In
Gazette of Indis dated the
27th May, 1967.

The Peagsengers (Non-
Tourist) Baggage (Amend-
ment) Rules, 1967 publish-
et in Notification No, GSR.
750 in Gamette of Indis,
dated the 27th May, 19€7.

{Placed in Library, see No. LT-
578/87.)

(2) A copy each of the following
Notificstlons under weotion

(i)



